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12brl-
RE: CALLING ATTENTION 
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SHIU INDRAJIT GUPTA (Alipore) 
If il is nol possible for Ihe senior Minister 
to be present now, I would suggest Ibal you 
bold il over till 4 o'clock. It is a mailer 
of areatest national importance and it is 
~sentiallhat the mini~te himself should be 
bei'e .•. (~;r) ... 

be free from the other House because a Joaa 
discussion is going on there. I .hall ascertain 
from him when he will be free and I shall 
inform you. 
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MR. SPEAKER: We can hold it ovor 
till this evening. We will ascertain the time 
when the Minister will be available and I 
shall declare it in the House. (/nterruptlolU) 

SHRI SHY AMNANDAN MISHRA 
(Bcgusarai) : It should nOI be cooflned to a 
few members. 

SIIRI K. LAKKAPPA (Tumkur): We do 
not want a calling allent i('n. Thera should 
be a full-fledged discussion on il. 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): The 
Forei(ID Minister is busy in the other House 
replyioa to a similar disussion. I am 
entireiy in your hands. If you direct me to 
rcad the statement, I shall do so and I shall 
reply to Ihe questions to the best of my 
abiUly. But if it is the desire of the Houso 
tbat tbe aeoior Minister should bimself 
answer the quations, some adjustment will 
have to be made in the time. 

MR. SPEAKER: Normally I do not 
allow this practice that if the minister il 
eot tbera, it should be pos'poned. But in 
this case, without treating it as a precedent, 
I ahall bold it over till the Minister is able 
to be present hero. What time will suit the 
Mini~r ? 

SHRI SURENDRA PAL SINGH: It is 
ditJlcult for roc to I13Y at what lime he will 
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SHRI JYOTIRMOY BOSU (Diamond 
Harbour): I want to mako .. a lubmlssion 
about raisin, a discussion on tbe State BalIk 
of India incident. It i. a very importaDt 
matter. Shri NlI&arwaJa hu preferred an 
appeal in which be hu .tated Ihat he WBI 
forced to aian a declaration. 
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MR. SPEAKER Now that Ihe 
Domaods are comilll UP. yoa C8II raiso it 
duriog tho discussioo 00 Iho Demands. 

SHill IYOTIRMOY BOSU ; This 
should be discussed separa lely and nOI as 
part of the Demands. 
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SHRI IYOTIRMOV BOSU; Thero 
should be a short durat ion discussion aD 
that. 

SHRI INDRA1IT GUPTA; On Ihis 
quostion we have lIiven you a leller signed 
by ~o many Members of Parliament 
demandinll a discussion. 

MR. SPEAKER; It was decided by the 
Business Advisory Committee that so long 
as the D.:mands are being discussed time 
will nol be given for anytbing else. I am 
cailiDIL a meelinll of the Business Advisory 
Committee. We shall soc to it. 

SHRI ATAL BIHAR I VAIPAYEE; 
It can be takeD up afler 6 p. m. 

SHRI SAMAR GUHA (Contai) : In 
view of the fact that tbe issue of the arms 
supply to Pakistan by USA is a problem 
which is aaitatinll the minds of all members, 
Sir wh~n the issue comes hero you should 
lIiv; an oppurtunity 10 a II parties to present 
their viewpoint. 

SHRI S. M. BANERJEE (Kanpur) 
Sir, 1 have written 10 you about the trouble 
in lbe Gun Carrialle Factory. Iabalpur 
whero Ihe workers have been lathi-charaed 
and arrested. The Defence Minister should 
make a statement about it. 

Some hon. Members rose-

MR. SPEAKER: I will allow only 
thoso who have written to me and given a 
fellular motion and not those who suddeDly 
act up now. 
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MR. SPEAKER ; So far as tho demand 
for discussion of this specific issue is con-
cerned, thero is no objection if tbe Minister 
is able to find some time. If time is avail-
ablo, 1 will allow it; I bave no objection. 

SHRI INDER J. MALHOTRA 
(Iammu); Sir, why should you leave it to 
tbe Minister. 



, S~RIIND~ITGUPTA: ~)"11 ask 
'Cor ODe bit oC . inCormatio,D ? In spite ~f 
, the pressureoC busiQCss. are we not goill8 

to provide some time for the Minist~r of 
External Affairs to makc a statenicnt on 

.. bis trip abroad and tbe result of it. After 
'such a 1011\1 absence ho should make a 
lItatoment., Should he- DOL ,ipform, P8(lia-
ment wbat, he 'has doQC ? 

MR. SPEAKER: 'Perhaps he was not 
here wben this issue was raised earlier. 
We bave awreed to ,take it up tomorrow. 
That is why I have not admitted any calling 
attention for tomorrow. He will make a 

,lIlftement tomorrow. That will be the first 
,item. Then, already indicated. one member 
from each,party wiH be' entitled to ask, a 
question, 

SHRI JYOTIRMOY BOSU : Why not 
a Ihot,t durl'tion di~ssion ? 

SHRI BHAGW A T JHA AZAD : Sir, 
there should be a short duration discussion 
on the statement 'of the Minister of External 
Affairs. It is a very important matICr. 
Time must be found by the government. 
We sbould discuss the butcbery of the 

. people or East Bengal and reaction of world 
powers to t/lat problem. 

12.10 hn. 

PAPERS LAID ON THE TABLE 

• MYSORB ~GRICULTURAL PRODUCII 
MARKETING (Jll!GULATION, (AMEND-
MI!NT) RULES. CI!NTRAL W ARBHOUSB-
, ING CORPORATION (AMDT.), RULES 

'AND RBVIEW AND REPORT 'OF 
THE STATE FARMS CORPORA-

TION OF INDIA.. LTD. 

THE MINISTER, OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): I, be& tolay 
on the Table-

(I), A copy of tho Mysore Aarij:ultural 
Produce' Marketill8 ,(~e~lalion) 

:'~.J In:l(AmMtlmellt)!B:UICIs;,ml puIlIish-
I: c,' , rm i. Nolific,lion No. G.S.R;,;z:t 

in Mysore Gazetto dated tbo,121b 
March, 1971. under section IS3 
of the Mysoro Allricultural Pro-
duce Marketing (Regulation) Act 
1966, read witb clause (c}.{iv) or 
the Proclamaiion dated the Z7ih 
.M.III~b. 19.11., issued by the, Pro-
'sid~at, in relation to the State of 
~sot:e. '" 

(2) A statement explaininll tbe reasons 
as to why the 'Hindi vers.on of the 
above Notification could not be 
laid on tbe Table simultaneously. 

,(3), A copy of the Central Warehous-
ing Corporation (Amendment) 
Rules, 1911, (Hindi and English 
versions) published in Notification 
No. GS R. ~24 in Gazette of India 

,J dated'tbe 12tb June. 1971., under 
sub,.eOlion (3) of section 41 of the 
Warehousing CorPQratioQ, Act, 
1962. [Placed in library. Se.e 
No. LT-SI0/71.] 

(4) A copy each of the following 
papers (Hindi and English versiom) 
under sub-section (I) ofsectibn 
6t'9A of tbe Companies' Act, 
19'6 :-

(I) Review, by tbe' Government 
on the workinll of tbe State 
Farms Corporation of India 
Limited, New Delhi, for tbe 
period 14th May, 1969 to 
30tb June. 1970. 

(ii) Annuill Report PO the s.tilte 
Farms Corporation of India 
Limited, New Delhi 'Cor Ilie 
period 14tb May, 1969' to 
30tb June, 1970 alonll witb 
the Audited ACcouDts" and 
the comments of tbe Compt-
roller and Auditor Genetal 
thereon. [?facet/In library, 
See No. LT-SIl'(7I.J ' 


